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INTRODUCTION

I, the Chairman of the Estimates Committee having been autho-
rised by the Committee to submit the Report on their behalf present
this Fifteenth Report on action taken by Government on the recom-
mendations contained in the eighty-fifth Report of the Estimates
Committee (7th Lok Sabha) on the Ministry of Works and Housing—
Delhi Development Authority—Part 1.

2. The eighty-fifth Report was presented to Lok Sabha on 8th
May, 1984. Government furnished their replies indicating action
taken on the recommendations contained in that Report on 3rd Sep-
tember, 1985. The replies were examined and draft report adopted
by Estimates Committee at their sitting held on 17th October, 1985.

3. The Report has been divided into following Chapters:—

(i) Report.

(i) Recommendations/Observations which have been
accepted by Government.

(iii) Recommendations/Observations which the Committee do
not desire to pursue in view of Government’s replies.

(iv) Recommendations/Observations in respect of which replies
of Government have not been accepted by the Committee.

(v) Recommendations/Observations in respect of which final
replies of Government are still awaited.

An analysis of action taken by Government on the Recommenda-
tions contained in eighty-fifth Report of Estimates Committee
(Seventh Lok Sabha) is given in Appendix. It would be observed
that out of 16 recommendations made in the Report 9 recommenda-
tions i.e. about 56 per cent have been accepted by Government and
the Committee do not desire to pursue 2 recommendations i.e. about
13 per cent in view of Government’s replies. Replies have not been
accepted in respect of 5 recommendations i.e. about 31 per cent.

NeEw DELHI; CHINTAMANI PANIGRAHI,
November 1, 1085 Chairman,

Kartika 10, 1907 (S) . Estimates Committee.
(vii)



CHAPTER 1
REPORT

1.1 This report of the Estimates Committee deals with action
taken by Government on the recommendations contained in their
85th Report (7th Lok Sabha) on the Ministry of Works and
Housing—Delhi Development Authority—Part T which was presented
to Lok Sabha on § May, 1984,

1.2 Action Taken notes have been received in respect of all the
16 recommendations contained in the Report.

1.3 Action Taken notes on the recommendations of the Com-
mittee have been categorised as follows:—

(i) Recommendations/Observations which have been accepted
by the Government:—

SL. No. 2, 3. 4, 5, 7, 8, 11, 14, 16.
(Chapter II—Total 9)

(ii) Recommendations/Observations which the Coramittee do
not desire to pursue in view of Government replies:—

Sl. No. 10 and 15.
(Chapter ITI—Total 2)

(iii) Recommendations/Observations in respect of which Gov-
ernment’s replies have not been accepted by the Com-
mittee: —

SL. No. 1, 6, 9, 12, 13.
r (Chapter IV—S5)

(iv) Recommendations/Observations in respect of which
final replies are still awaited:—

NIL
(Chapter V—NIL)

1.4 The Committee will now deal with action taken by Govern-
ment on some of the recommendations,
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Formulation of Second Master Plan for Delhi

Recommendation (SL. No. 1, Para 6)

1.5 The Committee were unhappy to note that though the exer-
cise to prepare the Second Master Plan for Delhicovering the period
1982-2000 AD commenced as far back as 1977, it had yet to take
shape. They desired the DDA and all other authorities concerned
to take concerted steps to complete the task so that a blue print for
the Second Master Plan for Delhi was available by the end of 1984.

1.6 The Ministry of Urban Development in their reply have
stated that the Master Plan for Delhi was prepared by the Town and
Country Planning Organisotion, New Delhi. ‘The Master Plan' was
promulgated on 1-9-1962 under Section 7 of DD Act 1957 and
covered a perspective upto 1981. The Ministry decided in October,
1977 that the work related to the revision of the Master Plan for Delhi
for the Perspective; 1981—2001 should be taken up by the DDA as
envisaged in the Delhi Development Act, 1957. The DDA, therefore,
reorganised their planning cell and created a separate Perspective
Planning Wing to take up this task. The work on the preparation of
the Plan was started in the DDA in July, 1979.

1.7 The work involved aerial survey to serve as the base for land
use survey and the land use plan which became available in 1980. A
number of primary surveys were also conducted to provide data for
the preparation of the Master Plan on subject like land use, social
and economic structure, transportation etc. Based on this, informa-
tion studies were conducted by different units of the Perspective
Planning Wing. For some sectors as indicated below for which
expertise was not available in DDA, the work was entrusted to:

(i) Transportation study to Prof. J. K. Mittu, Transporta-
tion consultant.

(ii) Drainage and channelisation of river Yamuna to Shr:
Gurucharan Sirgh, Consultant Drainage.

(iii) Solid Waste Manacement to National Environmental
Engineering Research Institute, Nagpur.

(iv) Financial acnectc to Indian Institute of Public Adminis-
tration. New Delhi.



o

1.8 Based om this material, back-ground papers op the five im-
portant subjectives, namely, (i) Regional Context, (ii) Employment,
{(iii) Infrastructure (iv) Shelter and (v) Transportation were pre-
pared. Five seminars were organised during 1981-82 under the
Chairmanship of Lt. Governor, Delhi in which experts from different
fields, representatives of the concerned Government Organisations,
Chamber of Commerce and Industry and other public organisations
as well as representatives from the neighbouring States were invited.
A specia! seminar for the Members of Parliament, Members of
Metropolitan Council and Municipal Corporation of Delhi could be
organised in August, 1983. The views expressed during these semi-
nars have been taken into account in formulating the proposals and
strategies of the Perspective Plan for 1981—2001.

1.9 The DDA have worked out the alternative strategies for the
plan based on the holding capacity of the existing urban area, regional
dispersal and transportation system. Planned strategy is based on the
balanced development. It provides for accommodation for the anti-
cipated . 122 lakhs of urban population by the year 2001 within the
Delhi urban agglomeration while dispersing 22 lakhs in the National
Capital Region and the counter magnets around Delhi. The DDA have
also informed that the draft for the revised Master Plap is at the final
stage which will be submitted soon to Government for processing.

1.10 The Ministry of Urban Development hopes that in view of
the progress reported by the DDA, the revised Master Plan with the
Perspective 1981—2001 will be available by the end of 1984, as also
desired by the Estimates Committee.

1.11 The Committee are pained to observe that the work relatmg
to the preparation of the Master Plan with the Perspective 1981-2001
has been dealt with by the DDA in a lackadaisical mawner. Thongh
the work on the preparation of the Plan commenced as far back as
July, 1979 it has yet to be submitted to the Ministrv for processing.
The delay on the part of the DDA also reflects an attitude of blissfal
unconcern on the part of the Ministry of Tirhan Develonment in the
matter, leaving it entirely to DDA, as if the Ministry had no respousi-
bility in this regard. The Committee would like the DDA as well as
the Ministrv of Urban Develonment to revicw the nrooresc made im
the preparation of the new Perspective Master Plan and take such
steps as may be necessary to ensure that the Master Plan is ready atleast
byiheendoﬂhecmrentyear(l%&.



4
Development of lend for residential purposes

Recomumnendation (Sh No, 2 Para—12)

1.12 The Committee were informed that the DDA’s achievement
in regard to the development of land assigned to it has been 75 per
cent in the case of land for residential purposes. The Committee
emphasised the need for accelerated development of land for residen-
tial purposes to, at least to some extent, mitigate the problem of
shortage of housing in the Capital which has caused phenomenal rise
in rents fer residential acccmmodation.

1.13 In reply the Ministry of Urban Development have stated
that “the need for accelerated development of land in Delhi for
residential purpeses has been accepted.”

1.14 The Committee would like to be apprised of the cencrete
steps taken in the matter.

Housing Shortage
Recommendation (S1. No, 3, Para—13)

1.15 The Committee desired that the Ministry of Works and
Housing, the Delhi Administration and the D.D.A. should make con-
certed approach to tackle the housing shortage in Delhi which has

assumed gigantic proportions and acquire and develop more land for
residential purposes.

1.16 The Ministry of Urban Development in their reply have
stated that “the recommendation has been noted.”

1.17- The Commiittee would like to- be apprised of the comcrefe
steps taken in the matter.

Size of alternative plot

Recommendation (S No. 6, Para—16)

"1.18 The Committee were informed that the size of alternative -
plot being offered to land owners whose land was aoquired by  the
DDA was 60 per cent of the land acquired, subject to the maximum of
250 sq. yds. and the minimum of 125 sq, yds. The Committee were
strongly of the view that the alternative plot offered should be adequate
in size to meet the minimum needs of the Jand owners whose land
was acquired. They accordingly desired the Ministry to consider a
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-suitable upward revision of the maximum and minimum size of the
alternative plot allotted to land holders.

1.19 In their reply the Ministty of Urban Development have
stated that DDA has recently decided to revise the minimum and
maximum limits of alternative residential plot for those whose land
is acquired, to 40 sq. yds. and 400 sq. yds. respectively.

1.20 Having noted that the size of alternative plot being offered to
land owners, whose land was acquired by the D.D.A., was 60 per cent
of the land acquired, subject to the maximom of 250 sq. yds. and the
minimum of 125 sq. yards, the Committee had recommended that the
alternative plot offered should be adequate in size to meet the mimi-
mum needs of the land owmers whose land was acquired, and had
desired the Government for suitable upward revision of the maximum
and minimum size of the altemnative plot allotted te land holders, The
Committee are surprised to note that without giving due regard to the
letter and spirit of the recommendation, the DDA has reduced the
minimum plot area from 125 sq. yds. to 40 sq. yds. and increased the
maximum plot area from 250 sq. yds. te 400 sq. yds. The Committee
fail to understand the rationale behind this type of revision which will
only benefit the upper echelong among the erstwhile landholders and
will be detrimental to the interest of very large number of people
having small land holdings. The Comamittee, therefore, strengly re-
commend that a review of the lower limit of the compensatory aiter-
native plot size should be made to make i mere reasonable.

Setting up of Housing Board and Slum Improvement Clearance Board.

Recommendation (Sl. No. 9. Para No. 33)

1.21 The Committee were of the firm view that Delhi Develop-
ment Authority has been burdened with # variety of functions so much
so that it had lost its direction and sense of priorities. It has also
become unwieldy m size posing problems of management and admi-
nistration. The Committee, therefore, felt that a fresh look was neces-
sary on the role and functions that were being discharged by the DDA.
The Committee were of the view that some of the functions such as
housing and slum improvement|clearance could conveniently and bene-
ficially be taken away from the D.D.A. and entrusted to separate
bodies. In this context, the Committee suggested the setting up of
Housing Board and a slum improvement|clearance Board for Delhi on
the pattern of those existing in Bombay to take over from the D.D.A.
the respective functions. The Committee desired the Ministry of
Works & Housing to seriously consider this matter #nd inform the
Commitee of the decision taken.
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1.22 The Ministry of Urban Development in their reply have stated
that the Committee’s view that there is a need for clear definition and
demarcation of the functions of Delhi Development Authority is very
valid and h# been well taken. The main function of Delhi Develop-
ment Authority is to plan and regulate the development of Delhi in
accordance with the approved Master Plan, However, the construc-
tion activity is also permissible on the part of the Authority. Construc-
tion activity is necessary to generate funds. The Authority generates
resources by development and sale of commerical plots. However, the
sale of plots to economically weaker sections is at a subsidised rate.
Plots are being given to the cooperative societies, institutions, etc. at
no profit no loss basis. The d@rea disposed of for commercial plots is
proportionately less. The construction activities generate funds which
the Authority is able to utilise for its activities without depending upon
the budgetary support from Government. Moreover, by embarking upon
construction of houses it gives an impetus to the housing activity in the
capita]l and serves @& a catalyst for increasing creation of housing
accommodation. The proposed policy of bringing in more agencies
and private construction agencies in the field would generate healthy
competition and would also limit the range of housing activity of Delhi
Development Authority. There is already an exercise on way to divest
Delhi Development Authority of some of its functions. It has been
decided that the work relating to the maintenance of Resettlement
Colonies should be taken over by the Municipal Corporation of Delhi
from D.D.A. In regard to slum areas work, the matter is under exa-
mination. ‘

1.23 The suggestion of the Committee regarding the setting up of
a Housing Board has been examined. It ha not been found practicable
& multiplicity of governmental agencies in the housing sector may
lead to confusion and complications. Moreover, with Delhi Develop-
ment Authority entrusted with the function of developing lands the
Housing Board would be left with the function of undertaking construc-
tion of houses and may have to depend upon governmental support
for financing of its projects unlike the D.D.A, which is generating its
own resources. There is an overal] constraint of funds and the policy
adopted during Seventh Plan is to restrict flow of Government finances
for Housing to the absolute minimum necessary. Under the prevailing
copstraints it may be difficult for the newly set up Housing Board to
start functioning in the sphere of construction of houses. As the
supreme need is to increase the housing stock, this may lead to the
impediments in the housing activity #nd may not be in the Interest of
the ovemll development of housing facilities. s
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1.24 As regards the setting up of Slum Clearance Board the Minis-
try of Urban Development have in a separate note stated that the matter
has been carefully considered in consultation with D.D.A. & Delhi
Administration. In view of the fact that multiplicity of authorities in
Delhi is dready creating numerous problems of coordination and con-
sequent delays, it is felt that any attempt to take away some functions
from the D.D.A. and create further separate organisations may create
further problems.

1.25 In fact, there is a need of reducing the number of authorities
for achieving uniform approach and speedy development, Moreover,
the creagtion of a new organisation would mean additional overhead
expenses which would increase the cost of exccuting the Slum Improve-
ment/Clearance Scheme.

1.26 The Delhi Administration also feels that there is no need for
separate and independent Slum lmprovement and Clearance board
since a full-fledged Slum Directorate is already in existence in Delhi.
As a national policy the Government have decided to discontinue
construction of new slum tenements under the Slum Clearance Scheme
with effect from the termination of the 6th Five Year Plan, There-
fore, in the Administration’s view it will not be a viable proposition to
set up a separate Board for developmental works under Slum Improve-
ment Scheme by scrapping in Slum Directorate which is working
fairly satisfactorily.

1.27 The Slum Improvement and Clearance Scheme involveg close
and continued coordination amongst Government of India, D.D.A.,
Delhi Administration, M.C.D. and Delhi Urban Art Commission. The
creation of a separate Board will further increase the problem of coordi-
nation. It is felt that at present D.D.A. is in a best position to co-
ordinate this scheme with different authorities. The solution, therefore.
lies in not fragmenting the D.D.A. but improving the functions of
D.D.A. by streamlining management and administraion,

1.28 The Committee have carefully considered the reply of the
Ministry and are not convinced by the arguments advanced for not
accepting the recommendation of the Committee. The Committee are
still of the view that the Delhi Development Authority has become uvn-
wieldy and it is time that it should shed some of the functions acquired
by it lately. In this context the Committee hag suggested the taking away
from the DDA the function of construction of Houses and' sltum clear-
ance/improvement for which the Committee suggested separate Boards
being constituted. The main argument against taking away these func-
tion from the DDA advanced by the Ministry is that “multiplicity of
governmental agencies may lead fo confusion and complications and
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create further problems.” The Committee are unable to appreciate this
argument. In fact in the Committee’s view separate organisations with
clearly demarcated functions should lead to greater efficiency and better
administrative control and accountability, The Committee further
find it amusing that while justifying the housing function remaining
with the DDA the Ministry’s reply argues that “the comstruction acti-
vities generate funds which the Authority (DDA) is able to utilise for
its activities without depending upon the budgetary suppert from Gov-
ernment.” The same reply later on arguing against the eonstifution of
a Housing Board says that “Housing Board would be left with the func-
tion of undertaking construction of Houses and may have to depend
upon governmental support for financing of its projects umlike the
DDA which is generating its own resources.” These arguments are
-contradiction in terms. The Committee therefore reiterate their recom-
mendation and desire the Ministry to review their stand in regard to the
recommendation. They would like to be informed of the decision
taken within the next six months,

Allotment of land to Cooperative Societies

Recommendation (S1. No. 10—Para 37)

1.29 The Committee were informed that out of 424 Cooperative
Societies, to whom land wag allotted by DDA, only 271 Societies had
been actually given possession of the land allotted to them, The re-
maining societies had not been given possessinn of land on account of
encroachment over the land and also because. as pointed out by the
Vice-Chairman, DDA “acquisition procedure takes a very long time.”
The Committee were unhappy at this situation. They desired to be
informed as to how land was allotted to the Cooperative Societics
when it was not actually in the possession of the DDA. The Com-
mittee also desired to know whether the societies which had not been
given the possession of land dllotted to them had actually paid the cost
of land to the DDA and if that were the case, the Committee thought
it only reasonable that the DDA should pay to the Societies adequate
interest thereon until the possession of land was handed over to them.
In any case, they desired the DDA to give possession to the Societies
of the land allotted to them without undue delay or allot and make
available to them dternative sites.

1.30 The Ministry in their reply stated that as reported by DDA.
physical possession of 790 acres of land had been handed over to 322
out of 424 Co-operative Group Housing Societies. 102 Cooperative
Group Housing Societies were vet to be given possession of 195 acres
-of land.

4



1.31 The DDA further informed that the land allotted to the Co-
operative Group Housing Societies was duly acquired land compensa-
tion for which wag paid to the land holders #nd it was in DDA’s

. possession. However, a part of it came under temporary encroachment
and some land was affected due to complications arising out of litiga-
tion challenging the acquisition proceedings.

1.32 The DDA also confirmed that the total cost of land had been
paid by the societies to which possession of sites could not be given
for reasons indicated above. There was no provision in the terms and
conditions of allotment of land, for payment of any interest on the
deposits towards the land cost made by the societies. But their demand
for payment of interest was being examined by the Finance and Acco-
unts Division of the DDA.

1.33 It was also decided by DDA to offer alternative land to such
societies to which possession could not be given due to unauthorised
encroachment or complicated litigations. They decided to utilise
land between Mayur Vihar and Hindon Cut on the NOIDA road for
this purpose. In addition to this DDA may also utilise land earmarked
for DDA’s own group housing where construction has not yet been
starte¢ for accommodating such societies.

1.34 Two major points made in the recommendation of the
Committee were that (1) if the Cooperative Group Housing Societies
had actually paid cost of the land to the DDA, DDA should pay to the
Societies adequate interest thereon until the possession of land was
handed over to them, and (2) DDA should give possession to the
Societies of the land allotted to them without undue delay or allot and
make aavilable to them alternative sites. Replying to the recommen-
dation after considering the same for more than one year. the Ministry
have only to report to the Committee in regard to point (1) that “their
demand for payment of interest was being examined by the Finance
and Accounts Division of the DDA” and on point (2) that in regard to
102 Cooperative Group Housing Societies which were vet to be giver
possession of land “it was also decided by the DDA to offer alternatc
land to such Societies to which possession could not be given due f»
unauthorised encroachments or complicated litigations.” The Commit-
tee would have appreciated ¥ the Ministry had furnished a conclusive
reply indicating concrete action taken by the DDA in pursuance of the
recommendation of the Committee. Instead DDA has chosen to give
a perfunctory and general reply which the Ministry of Urban Develop-
ment have, it seems, merely transmitted to the Committee. The Com-
mittee deplore this attitude on the part of the DDA as well as the
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Ministry of Urban Development towards their recommendation. They
would like final action taken in pursuance of their reccommendation to
be intimated to them within the next two months,

Running of Delhi Lotteries by DDA
Recommendation SI. No. 12 (Para 59)

1.35 The Committee was of the considered view that the running
of Delhi Lotteries did not in any way aid the achievement of objectives
envisaged for the Delhi Development Authority and as such this burden
should not have been thrust upon the D.D.A. The Committe¢ learnt
during evidence that it had already been decided to transfer the running
of the Delhi Lotteries from D.D.A. The Committee desired that the
Delhi Lotteries should be transferred to Delhi Tourism Development
Corporation of Delhi Administr#tion as early as possible,

1.36 The Ministry of Urbar Development in their reply have stated
that the matter has been considered very carefully and at great length
by the Delhi Administration. Various alternzftives for entrusting the
work of running the Delhi Lotteries were considered. The Delhi Ad-
ministration felt that the Delhi Tourism Development Corporation was
already handling more than what it would cope with and therefore, it
was not feasible at that stage to transfer the work from D.D.A. to Delhi
Tourism Development Corporation. Even the hands of the Dtlhi
Small Industrial Development Corporation and the Delhi State Civil
Supplies Corporation were stated to be full. The Delhi Administration
considered that the scheme of running of the lotteries would suffer a
setback if it was transferred to the Delhj Tourism Development Cor-
poration or any other Corporation and therefore, in the Administra-
tion’s view, the Delhi Lotteries might continue to be dealt with by the
D.D.A. as the arrangement evol ved for running the lotteries by the
D.D.A. was working satisfactorily.

1.37 The Committee are not convinced with the reply of the Gov-
ernment. They are unable to appreciate as to why they were informed
by the representative of the Ministry during evidence that “it has
already been decided to transfer the runwing of the Delhi Lotteries
from D.D.A.” and subsequently the decision was reversed. Thev
strongly reiterate that as D.D.A, alreadv has multifarious functions
which it Is hardly able to manage efficiently, the running of Lotteries
which is outside its nomal functlons and in no way connected with its
objectives should be taken away from the purview of the D.D. A
forthwith and entrusted to some other authority.
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Abolition of lease sysiem in Delhi

Recommendation SL. No. 13 (Para 64)

1.38 The Committee noted that the question of abolition of lease
system for residential land in Delhi had been under the consideration
of Government for a long time. In December, 1979, the matter was
stated to have been placed before the Union Cabinet which deferred
consideration of the matter. The Committee desired that Government
should take final decision in the matter without any further delay.. .

1.39 In their reply the Ministry of Urban Development have stated
thett the question of abolition or modification of the lease hold system
relating to residential properties in Delhi is being examined in Lands
Division of that Ministry, keeping in view various aspects and likely
repercussions on the land tenure system and also the- social and finan-
cia. implications and that it is not possible for the Ministry at this stage
to indicate when a final decision is likely to be taken. According to
the Ministry every effort is being made by them to expedite decision..

1.40 The Committee are not satisfied with the reply of the Govern-
ment that “every effort is being made to expedite decision”, It has
already taken about 6 years when the matter was placed before the
Cabinet. They reiterate that Governiment should take final decision
about the abolition of lease system for residential land in Delhi without
any further delay.

Provision of Civic Amenities

Recommendation (SI. No. 14 Paras 71 & 72)-

1.4, The Committee stressed the need for close co-ordination
between the DDA and other zuthorities responsible for providing civic
amenities in the colonies being developed by DDA such as provision
of water supply, electricity, sewerage. telephone and postal facilities
and provision of transport services and building of bus stops and shel-
ters etc., in the absence of which the holders of plots and flats were
suffering considerable difficulties. Some of the residential plots allot-
ted by the DDA in outlying areas were not being built up precisely for
lack of these facilities.

1.42 The Commiftee were of the view that DDA shouid not fritter
away its energies in maintdining civic services in the residential colonies,
housing clustérs and commercial ‘and industrial complexes build up
bv them and réecommeénded that these services should be transferred to
the civic authorities concerned. soon after the area development is com-
pleted @nd possession handed over to the allottees. The Committee
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desired that the DDA should apply itself to thig question and in consul-
tation with the civic authorities devise ways and means of divesting
itself of this activity. '

1.43 The Ministry of Urban Development in their reply have stated
that the Government agrees with the recommendations of the Estimates
Committee that there should be close coordination between DDA 2nd
various agencies working in the Capital for providing civic amenities
in the colonies being developed by the DDA. It has, therefore, been
decided to constitute a Coordination Committee under this Ministrv
consisting of Secretary (L&B), Delhi Administration. Vice-Chairman,
DDA, Commissioner, MCD. The Committee will meet regularly once
in a month to bring about proper coordination in their functions nd
approach to various public issues and problems and tremove bottle-
necks to ensure optimum development by various agencies with
promptitude and efficiency, particularly DDA,

1.44 The recommendation about the transfer of tte areas where
development is complete, to the civic authorities, is accepted and the
land handed over to the allotteces. DDA intends suggesting a committee
being constituted with Secretary (I.SG) as its Chairman and with Chief
Engineers of MCD-Cum-Water Supply and Sewerage Disposal Under-
taking and DDA as its Members and with the provision that this com-
mittee should meet at least once in a month for sorting out the prob-
lems regarding handing over the colonies to MCD.

1.45 The Committee has been asked to submit & report shortly.

1.46 In regard to the recommendation of the Committee regarding
transfer of civic services in the residential colonies efc., built by DDA
to the civic authorities concerned, the reply of the Ministry stateg thi -
“DDA intends suggesting a Committee being constituted. . . ... .. for
sorting out the problems regarding handing over the colonies to MCD.”
In the following sentence it is stated that “The Committee has been
asked to submit a report shortly”. The apparent anomalous reply
indicates the lack of attention and care being given by the Ministry
of Urban Development to drawing up of replies to the recommendatiop
of the Committee, The Committee would like the Ministrv to inform
them whether the suggestion intended to be made by the DDA had
actually been made or not: if the suggestion had been made whether
such a Committee hag since been constituted or not; in case such 2
Committee is already functioning, whether the renort of the Committ~-
has since heen received by the DDA /Ministry and if so what action has

+
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been taken in pursuance thereof. The Committee would expect prompt
reply to these queries.

1.47 The Committee are unhappy with the casual manner in which
their recommendations have been dealt with by the Ministry of Urban
Development., They find from the dates given on many of the replies to
the recommendations that these replies were received by the Ministry
from the DDA in instalments since October, 1984, spread over a
period of about one year. This shows lack of adequate monitoring on
the part of the Ministry. It appears that the Ministry were not consci-
ous of their responsibility for furnishing replies to the Committee in
due time and had left it by and large to the DDA to reply to the recom-
mendations at their leisure. The Committee cannot but deplore this
laxity on the part of the Ministry of Urban Development,

Implemento .on of Recommendations

. ..‘

1.48 The Commitiee would like {o emphasise that they attach the
greatest importance to the implementation of the recommendations
accepted by Government. They would, therefore, urge that Gov-
ernment should make expeditious implementation of the recommenda-
tions accepted by Government, In case where it is not pessibie to
implement the recommendations in letter and spirit for any reason,
the matter should be.reported to the Committee in time with reasons
for non-implementation.

T e



CHAPTER 11

RECOMMENDATIONS, OBSERVATIONS THAT HAVE BEEN
ACCEPTED BY GOVERNMENT

Recommendation (S, No. 2, para 12)

The Committee note that out of a total area of 61,700 a#cres of
land to be developed in Delhi, the area earmarked for development by
DDA was 40,860 acre, comprising 22,330 acres for residential pur-
poses, 2,700 acres for industrial purpose and 8,600 #res and 7,230
acres for commercial and horticulture purposes respectively. The
Committee were informed that the DDA’s achievement in regard to
the development of land assigned to it has been 75 per cent in the
case of land for residential purposes and 50 per cent of that earmarked
for industrial purposes. The achievement in regard to the develop-
ment of land for horticulture and commercial purposes have not been
indicated to the Committee. The Committee underline the need for
accelerated development of land for residential purposes to, at lcast
to some extent, mitigate the problem of shortage of housing in the
Capital which has caused phenomenal rise in rents for residential
accommodation.

Reply of Government

The need for accelerated development of land in Delhi for resi-
dential purposes has been accepted.

[Ministry of Works and Housing O.M. No. H-11013|10|83-DDVA
(Vol. V) dated 3 September, 1985]
Comments of the Committee
Please see para 1.14 of Chapter 1.

Recommendation (SI. No. 3, para 13)

The Committee would aiso like the Ministry of Works and Hous-
ing, the Delhi Administration and the DDA to make concerted ap-
proach to tackle the housing shortage in Delhi which has assumed

gigantic proportions, and acquire and develop more land for residen-
tial purposes.

14



15
Reply of Government
The recommendation has been noted.

lelsl:ry of Works and Housing O.M. No. H-11013|10;83-DDVA
(Vol. V) dated 3 September, 1985]

Comments of the Committee
Please see para 1.14 of Chapter L .
Recommendation (SL. No, 4, para 14)

The Committee find that out of a total of 25,000 acres of land
to be developed for horticulture purposes by different agencies in
Delhi including the DDA, only 7,109 acres have been developed so
far. The Committee would like the Ministry to see that the programme
for development of land for horticulture purposes, on which depends
the health and environment of the inhabitants of the Capital, is acce-
lerated and completed early.

Reply of Government

The recommendation has been noted for compliance.

[Ministry of Works and Housing O.M. No. -H-11013|10|83-DDVA
(Vol. V) dated 3 September, 1985]

Recommendation (SI, No. 5, para 15)

The Committee also find that as much as 6,194 acres of land is
under “stay orders” issued by Courts and therefore no development
is possible in respect of this land. The Committee would like the
Ministry of Works and Housing to pay special attention to getting
the stay vacated wherever possible.

Reply of Government
The recommendation of the Committee has been accepted by the
Government. Development of large areas of land acquired by Delhi
Administration, is seriously affected by litigation and stay orders of
various courts. DDA and Delhi Administration are making earnest
efforts to get the stay orders vacated.

[Ministry of Works and Housing O.M. No. H-11013/10/83-DDVA
(Vol. V) dated 3 Sentember. 1985]

Recommendation (SI. No, 7, para 17)
The Committee wonld also like the Ministry to issue instructions
for speedier disnosal of applications for allotment of alternative plots

and payment of compensation to the land owners whose land is
acquired.
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Reply of Government

Necessary instructions to the L&B Department of Delhi Adminis-
tration and Delhi Development Authority have been issued by the
Government. A copy of the instructions is enclosed.

[Ministry of Works and Housing O.M. No. H-11013|10/83-DDVA
(Vol, V) dated 3rd September, 1985]

No. K-11011|15-A|84-DDIB
GOVERNMENT OF INDIA
"MINISTRY OF WORKS AND HOUSING
(NIRMAN AUR AWAS MANTRALAYA)

Nirman Bhavan, New Delhi-110011.

Dated the Sth June, 1985.
To
1. The Secretary,
Land and Building Department,
Delhi Administration,
Vikas Bhawan, New Delhi.

2. The Vice-Chairman,
Delhi Development Authority,
Vikas Minar, New Delhi.

SUBJECT: Recommendations of the Estimates Committee in para 17
of their 85th Report (Part-1)—speedier disposal of appli-
cations for allotment of alternative plots and payment of
compensation to land owners whose land is acquired for
disposal by DDA.

Sir,

.. Persons whose land is acquired by Government for public purposes
including that for planned development of the city are hard hit &
deserve sympathetic consideration with regard to their rehabilitation
and payment of compensation.

2. While considering this matter the Estimates Committee have
desired in their 85th renort submitted to Lok Sabha in 1983 that the
Government should issue instructions for speedier disposal of applica-
tions for allotment of alternative plots and navment of compensation
to the land owners whose l1and i< acouired bv Delhi Administration for
the “Planned Development of Delhi”.

b ]
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3. This Ministry wouid hke to emphasise that the land acquiring,
authority like Delhi Administration/DDA should accord the highest
priority to the ailotment of alternative plots in the cases of persons
whose land is acquired and in the payment of compensatiion admissi-
ble under the Land Acquisition Act 1894 as amended in 1984 and
any other matters related thereto within a fixed time frame.

Yours faithfully,
' 8d/-
(R. L. PARDEEP)
Joint Secretary to the Government of India.

Recommendation (S1. No. 8, para Nos, 31 & 32)

The cost of construction of dwelling units for the backlog and
incremental population of Delhi aggregating 80 lakhs by 2001 AD
has been estimated to be around Rs. 12,000 crores. For 6th Plan
the pro-rata requirements is estimated as Rs. 2,500 crores. As against
this the 6th plan had provided a sum of Rs. 150 crores only for
Housing. The total outlay- proposed for urban development sector
of the 6th Five Year Plan for Delhi is Rs. 124 crores only. DDA
has, therefore, been called upon to gear itself to meet the demand
only to the extent of 40.000 dwelling units annually. The Committee
consider that the target of making available 40,000 dwelling units
annually is too small to mske a dent in the housing problem in the
Capital.

The Committee are informed that a working group in the Ministry
of Works & Housing has recently considered the question of utilising
the technical and financial resources of private colonisers in the pro-
gramme for housing in Delhi. The guidelines issued as a result
thereof are being processed. The Committee consider that keeping
in view the resource constraints limiting the performance by public
agencies the financial, technical and organisational resources in the
private sector for building houses may be utilised and suitable schemes
of housing framed out to reputed colonisers.

Reply of Government

The total additional requirement of the houses by 2001 AD is
estimated to be around 16 lakh dwelling units taking the total popula-
tion as 126 lakhs as envisaged in the draft persmective Development
Plan 2001. With a programme of construction of 40.000 dwelling
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units per annum, it will be possible to build about 7 lakh Dwelling
Units upto 2001 AD. This will be further supplimented with addi-
tional Dwelling Units under the following sectors:

1. Plotted development by DDA.

2. Co-operative Group Housing in lands allotted by DDA for
_this purpose.

3. Resettlement programme taken up by DDA.

4. Construction of additional dwelling units in unauthorised
colonies, alresdy regularised/to be regularised by
DDA/MCD.

5. Construction of additional dwelling units in urban villages
and their extension.

6. Redensification of existing areas by way of construction of
additional dwelling units on 2nd/3rd floor, barsati
floor etc.

7. Housing stock generated by other government and non-
government agencies like CPWD, Delhi Administration,
MCD. NDMC. various public sector undertakings, LIC
and other public, semi-public and private agencies.

8. Involvement of private builders in the programme of housing.

It is expected that with the concerted efforts to be made on all
these fronts, it would be possible to make a perceptible impact on the
housing shortage. It is also necessary to implement the scheme of
National Capital Region <0 as to divert population from Delhi to the
ring towns in the National Capital Region. It is, no doubt, necessary
to increase the plan outlay in the 7th Five Year Plan and subsequent
plans for urban development as well as housing, particularly housing
for the economically weaker sections.

For solving the gigantic housing problem, there appears to be a
need to bring back the private sector into this area for future develop-
ment. Guidelines have been issued by the Government of India for
involvement of private agencies in development of land as well as
construction of Houses. .

Ministry of Works and Housine OM. No. H-11013/10/83-DDVA
(Vol. V) dated 3rd September. 1985]

L]
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Recommendation (S.. No, 11, Para No. 46)

The Committee desire that the programme for construction of
houses should be so planned as to reduce the gap beiwec.r! the 'a;?phca-
tion for allotment and the handing over of possession to the minimum.
This should be specially so in the case of self-financing schemes and
schemes for retired|retiring government servants.

Reply of Government

This has been noted. The Delhi Development Authority has been
instructed to make a perspective pian linking up registiation witi: the
creation of housing accommodation and PERT charting for each pro-
ject of housing construction so that a proper coordination ‘bf?t'ween the
various aspects of functioning of DDA in the housing activities could
be ensured.

[Ministry of Works and Housing O.M. No. H-11013'10'83-DDVA
(Vol. V) dated 3rd September, 1985]

Recommendation (SI. No. 14, Parag 71 & 72)

The Committee stress the need for close co-ordination between the
DDA and other authorities responsible for providing civic amenities in
the colonies being developed by DDA such as provision of water sup-
ply, electricity, sewerage, telephone and postal facilities and provision
of transport services and building of bus stops and shelters etc.. in the
absence of which the holders of plots and flats are suffering considerable
difficulties. Some of the residential plots allotted by the DDA in outly-
ing areas are not being build up precisely for lack of these facilities.

The Committee feel that DDA should not fritter away its energies
in maintaining civic services in the residential colonies, housing clus-
ters and commercial and industrial complexes built up by them and
recommend that these services should ba transferred to the civic autho-
rities concerned, soon after the area development is completed and
possession handed over to the allottees, The Committee would like the
DDA to apply itself to this question and in consultation with the civic
authorities devise ways and means of divesting itself of this activity.

Reply of Government

The Government agrees with the recommendations of the Estimates
Cmpmittee that there should be close coordination between DDA and
various agencies working in the Capital for providing civic amenities
in the colonies being developed by the DDA. It has, therefore, been
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decided to constitute a Coordination Committee 'under_thls M.LDLStI'y
'consisting of Secretary (L&B), Delhi Administration, Vice-Chairmnan,
DDA, Commissioner, MCD, vide this Ministry’s O.M. No. O-16021/
2/84-DOVB dated 18th August, 1984 (copy enclosed). The Cemmittee
will meet regularly once in a month to bring about proper coprdmatmn
in their functions and approach to various public issues and probl_ems
and remove bottlenecks to ensure optimum development by various
agencies with promptitude and efficiency, particularly DDA.

2, The recommendation about the transfer of the areas where deve-
lopment is complete, to the civic authorities, is accepted and the !and
handed over to the allottees. DDA intends suggesting a committee
being constituted with Secretary (LSG) as its Chairman and with
Chief Fngineers of MCD-Cum-Water Supply and Sewerage Disposal
Undertaking and DDA as its Members and with the provision that this
committee should mneet at least once in a month ior sorting out the
problems regarding handing over the colonies to MCD.

3. The Committee has been asked to submit a report shortly.

[Ministry of Works & Housing O.M.No. H-1 1013'10/83-DDVA

(Vol. V) dated 3rd September, 1985.]
Comments of the Committee

Please see para 1.46 of Chapter 1.

No. 0-16021/2/84-DDVB
GOVEPNMENT OF INDIA
MINISTRY OF WORKS AND HOUSING
NIRMAN BHAWAN
New Delhi, Dated the 18th Aug., 1984.
OFFICE MEMORANDUM
SUB: Setting up of a Co-ordination Committee for ren:aoving bottle-
necks in the way of expeditious development work in the DDA
colonies,

_ It has been observed for some time past that the development work
in DDA colonies, especially, the regularised unauthorised
and resettlement colonies. could not progress well due to inadequate
coordination between DDA and the Municipal Corporation of Delhi
and its various organs. It has, therefore, been decided to constitute
@ Coordination Committee consisting of:—

1. Secretary (L&B). Delhi Administration.

2. Vice-Chairman, DDA.

3. Commissioner, M.C.D.

colonies



21

The Deputy Secretary (DDA) in the Ministry of Works and Housing
will be the Convenor.

2. The Committee will meet regularly once in a month to bring
about proper coordination ic their functions and approach to various
public issues and problems and remove bottlenecks to ensure opt-
mum development by various agencies with promptitudes and effi-
ciency, particularly DDA.

. Sd|-
(R. L. PARDEEP)
Jt. Secretary to the Govt. of India.

To

(1) Shri S. C. Vajpayee, Secretary (L&B), Delhi Administration,
Vikas Bhawan, New Delhi.

(2) Shri Prem Kumar, VC, DDA, Vikas Minar, New Delhi.

(3) Shri P. P. Srivastav, Commissioner, MClj, Town Hall,
Delhi-6.

(4) Shri Chandar Sain, DS (DD), MIO Works and Housing.
Copy fo:—

(1) The Lt. Governor, Delhi, Raj Niwas, Delhi-110 054.

(2) Shri P. S. Bajaj, Under Secretary, Department of Parliamen-
tary Affairs, New Delhi, with 20 copies for the Members of' the Con-
sultative Committee attached to the Ministry of Works and Housing.

(3) PS to HM.
(4) PS to Secretary.
(5) PS to JS (UD).

Sd|-
(R. L. PARDEEP
JIt. Secretary to the Govt. of India.

Recommendation (SI. No. 16, para 91)

The Committee note that out of 7 samples of mortar and plaster
lifted on two occasions from a few flats in one of the clusters set up
by the DDA at the instance of the Committee, one of the samples
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failed on both occasions, one sample passed on first occasion but fail-
ed on second occasion and the remaining 5 samples also have been
deemed to have passed after allowing a margin of error upto 20 o
25 per cent. This throws up an extremely dismal picture of the
quality of construction of the flats by the DDA. The Committee
would like the DDA to muke a thorough investigation in regard to
the quality of construction of these houses and fix responsibility for
sub-standard work. The Committee would also recommend that the
houses in respect of which samples were found to be sub-standard
should be immediately replastered according to prescribed specifica-
tions under intimation to the Committee.

Reply of Government

The Committee had noted that out of seven samples sent for
testing, five samples were within the tolerance limit and the remain-
ing two had failed. It is a well known fact that the method of deter-
mination of cement content by chemical analysis is not fully reliable

- and the test results may vary to a considerable extent, compared to
the actuals, depending on various factors like non-availability of ori-
ginal samples of coarse and fine aggregate used in concrete/mortar,
variations in chemical composition of cement manufactured by differ-
ent companies. inadequate number samples, error in isolating the
full quantity of cement ir samples, etc.

In this particular case out of seven samples. five samples have
passed the test results. In fact, in some of the samples which had
passed the test, the mix is found fo be richer than the specified mix.
In one case the samples had passed on first test but it has marginally
failed on second test. It may be stated that the samples which have
failed are samples of cement mortar used in the brick masonary.
Most of these houses have already been occupied and as such it is not
practical at this stage to remove the entire plaster, rake out the joints
and fill the same with richer mortar. Chief Engineer has certified that
the houses are structurally safe. Chief Engineer has been asked
for making suitable deductions in the rates for the work represented
bv the samples which have failed. The EE. .AE and JE are being
warned to be more careful in future.

During the inspection of this work the Committee had made ob-
servations regarding the quality of plaster which appeared to be weak
at <ome places. In the particular houses inspected by the Committee,
wherever the plaster was found to be weak, it has been removed and
the surface replastered and the allottee has expressed satisfaction oyer
the sam=.
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The DDA has already completed a thorough investigation in re-
gard to the quality of construction of houses constructed under a
large number of contractors. The contractors and staff responsible
for execution of sub-standard work have been indentified and action
has been initiated against them. As regards the particular work which
was inspected by the Estimates Committee, it may be mentioned that
the work was also subjected to an intensive examination by the C.T.E.
under the Central Vigilance Commission. If the C.T.E. consider finally
that any of his observations on this work has a vigilance angle, neces-
sary action would be taken.

[Ministry of Works and Housing O.M. No. H. 11013[10[83;DDVA
(Vol. V) dated 3rd September, 1985]



CHAPTER I

RECOMMENDATIONS/OBSERVATIONS WHICH THE COM-
MITTEE DO NOT DESIRE TO PURSUE IN VIEW OF
GOVERNMENT’S REPLY

Recommendation (Serial No, 10, Para 37)

The Committee are informed that out of 424 Cooperative So-
cieties, to whom land was allotted by DDA, only 271 Societies have
been actually given possession of the land allotted to them. The
remaining societies have not been given possession of land on account
of encroachment over the land and also because, as pointed out by
the Vice-Chairman, DDA “acquisition procedure takes a very long
time.” The Committee are unhappy at this situation. They would
like to be inforined as to how land was allotted to the Cooperative
Societies when it was not actually in the possession of the DDA. The
Committee would dlso like to know whether the societies which have not
been given the possession of land allotted to them have actually paid the
cost of land to the DDA. If that be the case. it is only reasonable
that the DDA should pay to the Societies ,adequate interest thereon
until the possession of land is handed over to them. In any case,
they would like the DDA to givc possession to the Societies of the
land allotted to them without undue delay or allot and make avail-
able to them alternative sites

Reply of Government

The DDA have reported that physical possession of 790 acres of
land has been handed over to 322 out of 424 Co-operative Group
Housing Societies. 102 Co-operative Group Housing Societies are yet
to be given possession of 195 acres of land.

2. The DDA have informed that the land dllotted to the Co-
operafive Group Housing Societies was duly acquired land compen-
sation for which was paid to the land holders and it was in DDA’s
possession. However, a part of it came under temporary encroach-
ment and some land was affected due to complicaticns arising out of
litigation challenging the acquisition proceedings.

‘3. The DDA have confirmed that the total cost of land has been
paid by the societies to which possession of sites could not be given

24
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for reasons indicated above. There is no provision in the terms and
conditioas of allotment of land, for payment of any interest on the
deposits towards the land cost made by the societies. But their
demand for pavment of interest is being examined by the Finance
and Accounts Division of the DDA.

4. DDA have also decided to offer alternative land to such socie-
ties to which possession could not be given due to unauthorised
encroachment or complicated litigations. They have decided to
utilise land between Mayur Vihar and Hindon Cut on the NOIDA
road for this purpose. In addition to this DDA mav also utilise land
earmarked for DDA’s own group housing where construction has not
vet been started for accommodating such societies.

[Ministry of Works & Housing O.M. No. H-11013/10/83-DDVA
(Vol. V) dated 3 September, 1985.]

Comments of the Committee
Pleas: see para 1.34 of Chapter 1.

Recommendation (SI. No. 15, Para No. 90)

It is unfortunate that it was not until 1982 when.a series of
collanses took place that the DDA. awoke to seriouslv .consider the
auestion of aualitv control in resard to their buildine activitv. A
Quality Control Cell under a Chief Encineer was then created and
svstematic insmections were carried ont which have thrown up a dis-
concerting reoncrt in recard to the auality of the buildines constructed
bv the DDA. Accordine to the renmort of the committee annointed
bv the Lt. Governor of Delhi recentlv. over 5000 houses constructed
bv the DDA in recent vear< “are not structurallv sound” and the
auality of another 5000 is “verv noor”, Suggesting extreme care in
undertaking sfrenthenine measures being taken in almost all the
hauses, that Committee has pointed out that “it is not possible to
obtain the structurdl strenoth and durabilitv in these houses which
thev wculd have got if the initial consrtuction was sound”. The Vice-
Chairman of the DDA durine hic evidence pleaded that the Commit-
tee should iudee the DDA “bv the lesson we have taken from that
(house Collanses)” and assnred that the Committee that after the
events ir 1982 as a result of the measures taken since then. “Over
the Tast few months we have received encouracing result and the
auality of honses constructed is sliohtly better”. The Committee
wonld Tike sericus attention being naid to the quality of construction
of the houses heine built hv the DDA. There should he a svstem
of reeular inspection of the housec during construction as well as
after the completion of work and the quality control authorities

2067 LS—3 R
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should be authorised to stop construction or demolish the completed
work in case the work was found to be sub-standard. The Commit-
tee further recommend that there should be independent technical exa-
mination of DDA works as in the case of those of CPWD or the
quality contrel wing should be independent of DDA.

Reply of Government

The following stringent measures have been taken in DDA for
improving the quality of construction:—

(i) CEs/SEs/EEs have been directed to inspect the work fre-
quently and inspection notes should be issued bv them,
Surprise  Visits are being paid by EM&CE(QO).
Wherever during the inspection by EM/CE(QQC). the
works are found to be of poor quality due to neslieence
of the Supervisory staff, disciplinary action is initfated
against them.

(i) Material bearing ISI certificate mark are being allowed
for use in works.

viii) Tt has been decided that no tender pavers should be
issued to the contractors registered with State PWDk as
the registration of contractors in some of the State PWD
is not being done methodicallv. Tn case these contrac-
tors are interested in doing works for DDA they can eet
themselves registered with the DDA.

A Committee consisting of all CEs, CE(QC) and Director
(Works) has been comstituted for processing the case for enlistment
taking disciblinary action acainst the contractors.. TFhese cases are
being processed in the same manner as are being processed in CPWD.
The system of writing of confidential reports of contractors has been
introduced on the pattern of CPWD. Several contractors who were
found to have executed poor quality of work have been debarred
from tendering in DDA,

(iv) Instructions have been issued for rectification of defects
noted by CTE, CE/OC) and bv senior officers during
their inspections. Tt has been mstle clear to the Engineers
that houses are to be handed over after complete ~ recti-
fication of defects. '

(v) The distr_ibminn of works have been done on gemgranhi-
cal basis and Divisions, Circles and Zones are now having
compact jurisdiction, |

+
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(vi) The work load of various divisions was reviewed recent-
ly and four additional divisions have been created in
order to share the work logd of heavily loaded divisions.
The work load will be reviewed periodically and new
units as per requirement will be created.

The suggestions given by the Committee that quality control
officers should be auhorised to step comstruction or demelish the
complete works in case the work is found to be sub-standard will
involve certain administrative and contractual difficulties. It may
also result in avoidable delays and disputes. ¥t is, therefore, consi-
dered that the suthority to stop construction or demolish the work
-found to be sub-standard should continue with the field officers
incharge of execution of the works, who are responsible/competent
for executing the work to the required specifications.

Regarding recommendation of the Committee about independent
technical examination of DDA works as in CPWD, it may be stated
that CPWD ‘works are subject to independent technical examination
of CTE under Central Vigilance Commission. As such this recom-
mendation is already being followed in DDA.

Sd/-
, (R. L. PARDEEP)
Joint Secretary to the Govt. of India

No. H-11013/10/84-DDVA (Vol. IV), M.O. Works & Housing,
dt. 22.1.85.



CHAPTER IV

RECOMMENDATIONS/OBSERVATIONS IN RESPECT OF
WHICH GOVERNMENTS REPLIES HAVE NOT BEEN
ACCEPTED BY THE COMMITTEE

.. Recommendation (Serial No, 1, Para 6)

The Committee regret that though the exercise to prepare the
Second Master Plan for Delhi covering the period 1982-2000 AD

comemnced as far back as 1977, it has yet to take shape. They
would like concerted steps being taken by the DDA and all other
authorities concerned to complete the task so that a blue print for the
Second Master Flan for Delhi is available by the end of 1984.

Reply of Government

The Master Plan for Delhi was prepared by the Town and
Country Planning Organisation, New Delhi. The Master Plan was
promulgated on 1-9-1962 under Section 7 of D.D. Act, 1967 and
covered a perspective upto 1981.

2. The Union Ministry of Works and Housing decided in October,
1977 that the Work related to the revision of the Master Plan for
Delhi for the Perspective, 1981—2001 should be taken up by the DDA
as envisaged in the Delhi Development Act, 1957. The DDA,
therefore, reorganised their planning cell and created a separate
Perspective Planning Wing to take up this task. The work on the
plan preparation was started in the DDA in July, 1979 (and not in
1977 as stated).

3. The following 4 phases were defined for the purpose:—
(i) Preliminary and secondary data-based studies.

"(ii) Studies and alternative pattei’ns of Development, Fore-
casts, Standords, Land Need and Field Surveys.

(iii) Perspective Plan alternative strategies.

(iv) Perspective Plan final draft.

4. The work involved aerial survey to serve as the base for land
use survey and the land use plan which became available in 1980:

‘
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A number of primary surveys were also conducted to provide data for
the preparation of the Master Plan on subjects like and use, social
and economic structure, transportation etc. Based on this irfforma-
tion studies were conducted by different units of the Perspective
Planning Wing. For some sectors as indicated below for which
expertise was not available in DDA, the work was entrusted to:

(i) Transportation study to Prof. J.K. Mittu, Transportation
Consultant.

(ii) Drainage and channelisation of river Yamuna to Shri
Gurucharan Singh, Consultant Drainage.

(iii) Solid Waste Management to National Environmental
Engineering Research Institute, Nagpur.

(iv) Financial Aspects to Indian Institute of Public Adminis-
tration, New Delhi.

5. Based on this material, back-ground papers on the five impor-
tant subjectives, namely, (i) Regional Context, (ii) Employment, (iii)
Infrastructure, (iv) Shelter and (v) Transportation were prepared.
Five seminars were organised during 1981-82 under the chairmanship
of Lt. Governor, Delhi in which experts from different fields, repres-
entatives of the concerned Government organisations, Chamber of
Commerce and Industry and other public organisations as well as
representatives from the neighbouring States were invited. A special
seminar for the Members of Parliament, Members of Metropolitan
Council and Municipal Corporation of Delhi could be organised in
August, 1983. The views expressed during these seminars have been
taken into account in formulating the proposals and strategies of the
Perspective Plan for 1981—2001.

6. The DDA have worked out the alternative strategies for the
plan based on the holding capacity of the existing urban area, regional
dispersal and transportation system. Planned strategy is based on the
balanced development. It provides for accommodation for the anti-
cipated 122 lakhs of urban population by the year 2001 within the
‘Delhi urban agglomeration while dispersing 22 lakhs in the National
Capital Region and the ccunter magnets around Delhi. The DDA

have also informed that the draft for the revised Mastef Plan"is at the
final stdge which will be submitted soon to Government for processing.
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7. Ip view of the progress reported by the DDA, it is hoped that
"reyised Master Plan with the Perspective 1981—2001 will be available
by the end of 1984, as also desired by the Eestimates Committee.

[Ministry of Works and Housing O.M. No, H. 11013|10{83-DDVA
(Vol. V) dated 3rd September, 1985]

Recommendation (S1. No. 6, Para 16)

The Committee are informed that the size of alternative plot being
offered to land owners whose land is acquired by the DDA is 60 per
cent of the land acquired, subject to the maximum of 250 sq. yds. and
the minimum of 125 sq. yards. The Committee feel strongly that the
alternative plot offered should be adequate in size to meet the mini-
mum needs of the land owners whose land is aoquired. They would
accordingly like the Ministry to consider a suitable upward revision
of the maximum and minimum size of the alternative plot allotted to
land holders.

Reply of Government

DDA has recently decided to revise the minimum and maximum
limits of alternative residential plot for those whose land is acquired,
to 40 sq. yds. and 400 sq. yds. respectively.

[Ministry of Works and  Housing O.M. No. H-11013/10783-DDVA
(Vol. V) Dated 3rd September, 1985]

Recommendation (S1. No. 9, Para 33)

The committee are of the firm view that Delhi Development
Authority has been burdened with a variety of functions so much so
that it has lost its direction and sense of priorities. It has also become
unwieldy in size posing problems of management and administration.

The -Committee, therefore, Teel that a fresh look is necessary on
the role and functions at present being discharged by the DIDA. They
are of the opinion that some of the Tunctions such as housing and slum
improvement/clearance could conveniently and beneficially be taken
away from the DDA and entrusted to separate bodies. In this con-
‘text the Committee would suggest the setting up of Honsing B'gavd'
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and a slum improvement/Clearance Board for Delhi on the pattern
of those existing in Bombay to take over from the DDA the respec-
tive functions. The Committee would like the Ministry of Works &
Housing to seriously consider this matter and inform the Committee

of the decision taken.
Reply of Government

The Committee’s view that there is a need for clear definition and
_demarcation of the functions of Delhi Development Authority is very
valid and has been well taken. The main function of Delhi Deve-
lopment Authority is to plan and regulate the development of Delhi
in accordance with the approved Master Plan. However, the cons-
truction activity is also permissible on the part of the Authority.
Construction activity is necessary to generate funds. The Authority
generate tesources by development and sale of commercial plots.
However, the sale of plots to economically weaker sections is at @
subsidised rate. Plots are being given to the cooperative societies,
institutions, etc. at no profit no loss basis. The area disposed of for
commercial plots is proportionately less. The construction activities
generate funds which the Authority is able to utilise for its activities
without depending upon the budgetary support from Government.
Mozeover, by embarking upon construction of houses it gives an impe-
tus to the housing activity in the capital and serves as a catalyst for
increasing creation of housing accommodation. The proposed policy
of bringing in more agencies and private construction agencies in the
field would generate healthy competition and would also limit the
Tange of housing activity of Delhi Development Authority. There is
already an exercise on way to divert Delhi Development Authority of
some of its functions. Tt has been decided that the work relating to
the maintenance of Resettlement Colonies should be taken over by the
Municipal Corporation of Delhi from DDA. In regard to slum areas
work, the matter is under examination.

The suggestion of the Conmittee regarding the setting up of a
Housimg Board has been examined. It has not been found practicable
as multiplicity of governmental agencies in the housing sector may
lead to confusion and complications. Moreover, with Delhi Deve-
lo_pme:nt Authority entrusted with the function of developing lands the
Housing Board would be left with the function of ‘undertaking cons-
truction of houses and may have to depend upon governmental sup-
port for financing of it¢ projects unlike the DDA which is penerating
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its own resources. There is an overall constraint of funds and the
policy adopted during Seventh Plan is to restrict flow of Government
finances for Housing to the absolute minimum necessary. Under the
prevailing constraints it may be difficult for the newly set up Housing
Board to start functioning in the sphere of construction of houses. As
the supreme nced is to increase the housing stock, this may lead to the
impediments in the housing activity and may not be in the interest of
the overall development of housing facilities.

[Ministry of Works and Housing O.M, No. H-11013/10/83-DDVA
(Vol. V) Dated 3rd September, 1985]

Further Reply of Government
(Setting up of Slum Clearance Board).

The matter has been carefully considered in consultation with
DDA & Delhi Administration. In view of the fact that multiplicity of
-authorities in Delhi is already creating numerous problems of coordi-
nation and consequent delays, it is felt that any attempt to take away
some functions from the DDA and create further separate organisa-
tions may create further problems.

2. In fact, there is a need of reducing the number of authorities
for achieving uniform approach and speedy development. More-
over, the creation of a new organisation would mean additional over-
head expenses which would increase the cost of executing the Slum
Improvement/Clearance Scheme.

3. The Delhi Administration also feels that there is no need for
separate and independent Slum Tmprovement and Clearance Board
since a full-fledged Slum Directorate is already in existence in Delhi.
As & national policy the Government have decided to discontinue
construction of new slum tenements under the Slum Clearance
Scheme with effect from the termination of the 6th Five Year Plan.
Therefore, in the Administration’s view it will not be a viable propo-
sition to set up a separate Board for developmental works under Slum
Improvement Scheme by scrapping the Slum Directorate which is
working fairly satisfactorily,

4. The Slum Improvement & Clearance Scheme involves close and
continued coordination amongst Govt. of India. DDA. Delhi Adminis-
tration, MCD and Delhi Urban Art Commission. The creation of a
separate Board will further increase the problem of coordimation. Tt
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"is ‘felt that at present DDA is in a best position to coordinate this
‘scheme with - different authorities. The solution, therefore, lies in not
‘fragmenting the DDA but improving the functions of DDA by stream-
lining management and administration.

[Mlmstry of Works and Housing O.M. No. H-11013/10/83-DDVA
(Vol. V) Dated the 3rd September, 1985]

Recommendation (SI. No. 12, Para 59)

The Committee are of the considered view that the running of
. Delhi Lotteries does not in any way aid the achievement of objectives
envisaged for the Delhi Development Authority and as such this burden
should not have been thrust upon the DDA. The Committee learnt
during evidence that it has alreadv been decided to transfer the run-
ning of the Delhi Lotteries from DDA. The Committee desire that
the Delhi Lotteries <honld be transferred to Delhi Tourism Develop-
ment Corporation of Delhi Administration as early as possible.

Revplv of Government

The matter has been considered very carefully and at great length
by the Delhi Administration. Various alternatives for entrusting the
work of running the Delhi Lotteries were considered. The Delhi
Administration feel that the Delhi Tourism Development Corporation
is already handling more than what it can presently cope with and
therefore, find it not feasible at this stage to transfer the work from
DDA to Delhi Tourism Development Corpn. Even the hands of the
Delhi Small Industrial Development Corporation and the Delhi State
Civil Supplies Corporation are stated to be full. The Delhi Adminis-
tration consider that the scheme of running the lotteries would suffer
a setback if it is transferred to the Delhi Tourism- Development Cor-
poration or any other Corporation and therefore, in the Administra-
tion’s view_ the Delhi lotteries mav continue to be dealt with by the
DDA as the arrangement evolved for running the lotteries by the DDA
is working satisfactorilv.

[Ministry of Works and Housing O.M. No. H-11013/10/83-DDVA
- (Vol. V) dated 3rd September, 1985]

Recommendation (SI. No. 13 Para 64)

The Committee note that the question of abolition of lease system
for residential land in Delhi has been under the consideration of

2067 LS—4.
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Government for a long time. In December, 1979, the matter is stated
to have been placed before the Union Cabinet which deferred consi-
deration of the matter. The Committee would like Government to
take final decision in the matter without any further delay.

Reply of Government

The question of abolition or modification of the lease hold system
relating to residential properties in Delhi is being examined in Lands
Division of this Ministry, keeping in view various aspects and likely
repercussions on the land tenure system dnd also the social and
financial implications. It is not possible at this stage to indicate
when a final decision is likely to be taken. Every effort is being made
to expedite decision.

[Ministry of Works and Housing O.M. No. H-11013/10/83-DDVA
(Vol. V) dated 3 September, 1985]



CHAPTER V

RECOMMENDATIONS/OBSERVATIONS IN RESPECT OF
WHICH FINAL REPLIES ARE STILL AWAITED

NEw DELHI; CHINTAMANI PANIGRAHI,
November 1, 1985 Chairman,
Kartika 10, 1907 (S) Estimates Committee.
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II.

I11.

Iv.

APPENDIX
(Wide Introduction)

Analysis of Action. takes by W on e 85t igepm of the Estinates Commitis

Total number of Recommendations 16

Recommendations/Observations wl:ich have been : cc ptcd by Gcwrrn-

ment (Nos. 2, 3, 4, 5, 7, 8, 11, 14, 16) -+ . . 9
Percentage to total 56%
Rtoommcudatmns,‘Obmtmns which the Committee do not desirc to .
pursue in view of Government’s reply (Nos. 10, 15) . z
Percentage to total . 13%

Recommendations/Observations in respect of which Guvtrl:lment’s replies.

have not been accepted by the Committee (Nos. 1, 6, 9, 12, 13) 5
Percentage to total . . . 319%
Recommendations/Observations in rcsprct of which fin-1 rrphe«s of Govern-
_ment are awaited.

Percentage to tot:1 . . Nil
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